
































Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING
WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF

GROUND WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC037075
VALID FROM 21/07/2022 TO 20/07/2027

{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202206000233

Name of the Owner SHRIDEEPAK  CHAUDHARI

Designation
पद

Authorized Signatory Company Name
कं पनी का नाम

STAR MINES

Company Address
कं पनी का पता

GATA NO.1, VILL-BARTHA KORSI, TEHSIL BEHAT SAHARAN Authorization Letter
प्राधिकार पत्र

Download

Address of the Applicant gata no 01, bartha korsi, behat, saharanpur Application Form Serial
No.

SRNP0622NIN0065

Date of Submission 06/06/2022 Specimen Signature

Location Particulars

District Saharanpur Block SADHULI KADEEM

Plot No./Khasra No. GATA NO.1, VILL-BARTHA KORSI Municipality/Corporation No

Ward No./Holding No. TEHSIL BEHAT
SAHARANPUR
U.P.

Particular of the Proposed Well and Pumping Device

Date of
Construction/Sinking of
the Well

30/07/2022

Type of Well Tube Well/Boring Depth of the Well (In
meter)

36.00

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 1.00



Operational Device Electric Motor Rate of Withdrawal
(m /hr.)

6.00

Date of Energization (In Case of Electric Pump) 30/07/2022

Maximum Allowable Rate
of Withdrawal (m /hr.):

6.00 Maximum Allowable
Running Hours Per Day:

3.00

Maximum Allowable Annual Extraction of Ground Water: 4050.00

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a
rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at SI. (3k), and for maximum allowable annual extraction of ground

water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

GENERAL CONDITIONS:

In case of any change of ownership of the proposed well, fresh authorization has to be obtained.
No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization
For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of
pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved.
The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters
The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands
In case of any change of ownership of the existing well, fresh registration has to be obtained.
No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate
shall be made without prior permission of the
Competent Authority. Any deviation in this regard shall lead to cancellation of this registration
In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.
The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal
through a fresh application, at least ninety days prior to expiry of its validity.
Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of
piezometer should be commensurate with that of the pumping well.
The data, obtained from digital water level recorders shall be made available to
this office on monthly basis
Guidelines for Installation of Piezometers and their Monitoring


Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers are
as follows:

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4” to 6”.
The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than
one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as
deeper ground water aquifer monitoring.
No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as
per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm.
the reported measurement should be
given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.

3

3



The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped
for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June)
and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab.
Besides, one sample (1 lt capacity bottle) to the concerned Director,
Ground Water Department, Uttar Pradesh, for chemical analysis.
A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.
Any other site specific requirement regarding safety and access for measurement may be taken care of.

Any other condition(s) that may be imposed by the concerned Authority.
In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during
verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:
(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:
i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired
quantity of water.
ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.
iii) All industries abstracting ground water in excess of 100 m /d shall be required to undertake annual water audit through Confederation of Indian
Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors and submit
audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries shall be required to
reduce their ground water use by at least 20% over the next five years through appropriate means.
iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m 
/day of ground water and.
Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum distance of
50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells.
Monthly water level data shall be submitted online to the Ground Water Department, UP.
v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute
ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives
etc.) shall store the harvested rain water in surface storage tanks for use in the industry.
vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.
vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries,
other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water
pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:
i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate
(using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results
should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management Council.
ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m  /day.
The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :23/07/2022

Place:Saharanpur

This certificate is electronically generated and does not require digital signature
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UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
CONSENT ORDER

         

 To ,
                 Shri  VISHAMBHAR  DAYALGOYAL
                  M/s MS BALAJEE TRADING COMPANY
                  Village-dhikka kalan, nakud saharanpur uttar pradesh,SAHARANPUR,247342
                  SAHARANPUR
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

 
Chief Environmental Officer (Circle 3)

         
Enclosed : As above
 (condition of consent):      
         
Copy to:      Regional Officer, U.P. Pollution Control Board, Saharanpur to ensure the compliance of the
conditions imposed in the certificate.
         

 
Chief Environmental Officer (Circle 3)

         

Ref No. -
145684/UPPCB/Saharanpur(UPPCBRO)/CTO/w
ater/SAHARANPUR/2021

 Dated :  20/01/2022

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s.  MS BALAJEE TRADING COMPANY

Reference Application No :14509565 Dated :20/01/2022

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. MS BALAJEE TRADING
COMPANY is hereby authorized by the board for discharge of their industrial effluent generated
through ETP for irrigation/river through drain and disposal of domestic effluent through septic
tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence to their
foresaid application .

2. This consent is valid for the period from 21/12/2021 to 31/12/2024 .
3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .



U.P. POLLUTION CONTROL BOARD, LUCKNOW
         
Annexure to Consent issued to M/s.MS BALAJEE TRADING COMPANY  vide
         

CONDITIONS OF CONSENT
         

Consent Order No. 14509565/ Water  Dated :  20/01/2022

1. This consent is valid only for the approved production capacity of Mining of Sand -9,47,368 Cubic
Meter /Annum..

2. The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily

discharge,KL/day
Treatment facility and

discharge point
1 Domestic 5.0 Septic Tank

3. Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard

1 Quantity of Discharge 5.0 KLD

4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard

5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

6. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

7. The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

9. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:



1.	This CTO is valid only for Mining of Sand-9,47,368 cubic Meter /Annum.

2.	Industry shall comply the all condition of Environmental Clearance issued by SEIAA dated-
21.06.2019.

3.	The ground water shall be abstracted after obtaining NOC from the SGWA and its copy may be
submitted to the Board within 3 months failing which consent shall be deemed automatically
cancelled.

4.	Industry shall be bound by the directions/orders passed by Hon'ble National Green Tribunal in OA
No.-249/2021 (I.A. No.-187/2021) with the Caveat Application No. 12/2021, Caveat Application
No.-13/2021 and Caveat Application No.-14/2021 from time to time.

5.	Provisions of the replenishment study submitted by the project proponent have to be strictly
complied with.

6.	This CTO shall be strictly subject to the orders to be passed time to time in OA No.-249/2021 (I.A.
No.-187/2021) with the Caveat Application No. 12/2021, Caveat Application No.-13/2021 and
Caveat Application No.-14/2021 by Hon'ble NGT" with respect to the unit.

7.	The unit shall deposit the balance Environmental Compensation of Rs. 14,30,000/- before dated
05.02.2022 as per affidavit dated 19.01.2022 submitted online by unit to the Board.

8.	Unit must strictly comply with all the recommendations of the joint committee constituted by
Hon'ble NGT before starting the mining operations.

9.	Unit must comply the Guideline of Mining (Sustainable Sand Management Guideline 2016).

10.	Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

11.	The unit obtains amended Environment Clearance from SEIAA and complies with all the
conditions of modified E.C.

12.	CTO shall be strictly subject to the direction in the Hon'ble NGT in the matter OA No.-249/2021
(I.A. No.-187/2021) with the Caveat Application No. 12/2021, Caveat Application No.-13/2021 and
Caveat Application No.-14/2021 and to the decisions of any other Hon'ble Courts as   case may be.

13.	Units CTO may be withdrawn anytime by the UPPCB in case of non compliance of any
conditions or in the case of a verified complaint against the unit.

14.	To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the process period.

15.	The Board reserves the right to revoke this CTO which is being granted to the said industry at any
time in case if the industry is violating any of the conditions of the consent to establish.

16.	In case of violation of above mentioned conditions or any public complaint the CTO shall be
withdrawn in accordance with law.

17.	Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

18.	Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

19.	The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

20.	Industry shall not use more than 5.0 KLD for domestic purpose, 96.0 KLD for dust suppression



         
Issued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .
         

 
Chief Environmental Officer (Circle 3)

         

and 26.0 KLD for plantation. Water shall not be used in any manufacturing process in the industry.

21.	This CTO will automatically stand cancelled on receipt of any complaint in future and on
confirmation of investigation in the course of the complaint and non compliance of the
directions/orders passed by Hon'ble National Green Tribunal in OA No.-249/2021 (I.A. No.-
187/2021) with the Caveat Application No. 12/2021, Caveat Application No.-13/2021 and Caveat
Application No.-14/2021 from time to time.

22.	The mining work should be done by the project proponent in such a way that the contour of the
river is not changed.

23.	Mining should not be done by the project proponent after sunset or at night.



         
UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
CONSENT ORDER

         

         
 To ,
                 Shri  VISHAMBHAR  DAYALGOYAL
                  M/s  MS BALAJEE TRADING COMPANY
                  Village-dhikka kalan, nakud saharanpur uttar pradesh,SAHARANPUR,247342
                  SAHARANPUR
         
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

 
Chief Environmental Officer (Circle 3)

         
Enclosed : As above
 (condition of consent):      
         
Copy to:      Regional Officer, U.P. Pollution Control Board, Saharanpur to ensure the compliance of the
conditions imposed in the certificate.
         

 
Chief Environmental Officer (Circle 3)

         

Ref No. -
145665/UPPCB/Saharanpur(UPPCBRO)/CTO/air/SAHARANPUR/20
21

 Dated :  20/01/2022

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s.  MS BALAJEE TRADING COMPANY

Reference Application No. 14507400  Dated :  20/01/2022

1. With reference to the application for consent for emission of air pollutants from the plant of M/s MS
BALAJEE TRADING COMPANY.  under Air Act 1981. It is being authorised for said emissions,
as per the standards, in environment, by the Board as  per enclosed conditions .

2. This consent is valid for the period from 21/12/2021 to 31/12/2024 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority .



U.P. Pollution Control Board
         

CONDITlONS OF CONSENT
         

 Dated :  20/01/2022

1. This consent is valid only for the approved production capacity of Mining of Sand -9,47,368 Cubic
Meter /Annum..

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3(a)  The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b) Air Pollution Source Details.

Air Pollution Source Details
S.No Air Polution

Source
Type of Fuel Stack No. Parameters Height

3(c) The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No Stack No Parameter Standard

4. Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

5. The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

6. The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

7. The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory .

8. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .

9. The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:



.	This CTO is valid only for Mining of Sand -9,47,368 Cubic Meter /Annum.

2.	Industry shall comply the all condition of Environmental Clearance issued by SEIAA dated
21.06.2019.

3.	The ground water shall be abstracted after obtaining NOC from the SGWA and its copy may be
submitted to the Board within 3 months failing which consent shall be deemed automatically
cancelled.

4.	Industry shall be bound by the directions/orders passed by Hon'ble National Green Tribunal in OA
No.-249/2021 (I.A. No.-187/2021) with the Caveat Application No. 12/2021, Caveat Application
No.-13/2021 and Caveat Application No.-14/2021from time to time.

5.	Provisions of the replenishment study submitted by the project proponent have to be strictly
complied with.

6.	This CTO shall be strictly subject to the orders to be passed time to time in OA No.-249/2021 (I.A.
No.-187/2021) with the Caveat Application No. 12/2021, Caveat Application No.-13/2021 and
Caveat Application No.-14/2021 by Hon'ble NGT" with respect to the unit.

7.	The unit shall deposit the balance Environmental Compensation of Rs. 14,30,000/- before dated
05.02.2022 as per affidavit dated 19.01.2022 submitted online by unit to the Board.

8.	Unit must installed Acoustic Enclosure on 7.5 KVA DG and 7.5 KVA DG Sets with stack height
as per norms.

9.	Unit must comply the Guideline of Mining (Sustainable Sand Management Guideline 2016).

10.	Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

11.	The unit obtains amended Environment Clearance from SEIAA and complies with all the
conditions of modified E.C.

12.	CTO shall be strictly subject to the direction in the Hon'ble NGT in the matter OA No.-249/2021
(I.A. No.-187/2021) with the Caveat Application No. 12/2021, Caveat Application No.-13/2021 and
Caveat Application No.-14/2021 and to the decisions of any other Hon'ble Courts as   case may be.

13.	Units CTO may be withdrawn anytime by the UPPCB in case of non compliance of any
conditions or in the case of a verified complaint against the unit.

14.	To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the process period.

15.	In case of D.G. Set operation it will ensure that any type of emission will not be the cause of
public nuisance and environmental deterioration. The Canopy and proper exhaust stack shall
maintained according to resides and human settlement of nearby area.

16.	The Board reserves the right to revoke this CTO which is being granted to the said industry at any
time in case if the industry is violating any of the conditions of the consent to establish.

17.	In case of violation of above mentioned conditions or any public complaint the CTO shall be
withdrawn in accordance with law.

18.	Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

19.	Industry shall submit monitoring reports of all stacks and ambient air quality from a
certified/approved laboratory under E.P. Act 1986 within a month of starting the commercial
production in the plant.

20.	Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act



         
Issued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .
         

 
Chief Environmental Officer (Circle 3)

         

1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

21.	The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

22.	This CTO will automatically stand cancelled on receipt of any complaint in future and on
confirmation of investigation in the course of the complaint and non compliance of the
directions/orders passed by Hon'ble National Green Tribunal in OA No.-249/2021 (I.A. No.-
187/2021) with the Caveat Application No. 12/2021, Caveat Application No.-13/2021 and Caveat
Application No.-14/2021 from time to time.

23.	The mining work should be done by the project proponent in such a way that the contour of the
river is not changed.

24.	Mining should not be done by the project proponent after sunset or at night.
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Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK

USER OF GROUND WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO:
VALID FROM --- TO ---

{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202206001485

Name of the Owner VISHAMBHAR  GOYAL

Designation
पद

Authorized Signatory Company Name
कं पनी का नाम

BALAJI TRADING
COMPANY

Company Address
कं पनी का पता

Near Village – Dhikka Kalan, Tehsil – Nakur, Distr Authorization Letter
प्राधिकार पत्र

Download

Address of the Applicant CHATTA MOHALLA KAMAN Application Form Serial
No.

SRNP0622NIN0066

Date of Submission 29/06/2022 Specimen Signature

Location Particulars

District Saharanpur Block NAKUR

Plot No./Khasra No. 839, 841~856, 858, 859, 860, 861, 863, 8 Municipality/Corporation No

Ward No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of
Construction/Sinking of
the Well

15/02/2019

Type of Well Tube Well/Boring Depth of the Well (In
meter)

40.00

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 5.00

Operational Device Diesel Engine Rate of Withdrawal
(m /hr.)

5.00

Date of Energization (In Case of Electric Pump) N/A

Maximum Allowable Rate
of Withdrawal (m /hr.):

5.00 Maximum Allowable
Running Hours Per Day:

2.00

3

3
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about:blank 2/3

Maximum Allowable
Annual Extraction of
Ground Water:

2500 Recharge Required 0.00

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of
ground water at a rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at SI. (3k), and for maximum
allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

Holder of this NOC is hereby directed to assure annual recharge of 0.00 cubic meter, as specified under the application form within the
given time period.

Place:

Date:

Yours Faithfully,

Signature of the Issuing Authority

and Designation

GENERAL CONDITIONS:

Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only
started after registration of his/her NOC.
In case of any change of ownership of the proposed well, fresh authorization has to be obtained.
No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization
For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet
of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is
proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters
The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands
In case of any change of ownership of the existing well, fresh registration has to be obtained.
No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this
certificate shall be made without prior permission of the
Competent Authority. Any deviation in this regard shall lead to cancellation of this
registration
In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.
The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.
Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped
of piezometer should be commensurate with that of the pumping well.
The data, obtained from digital water level recorders shall be made
available to this office on monthly basis
Guidelines for Installation of Piezometers and their Monitoring


Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers
are as follows:

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4” to 6”.
The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more
than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as
well as deeper ground water aquifer monitoring.
No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as
per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2



10/5/22, 4:40 PM about:blank

about:blank 3/3

The measuring frequency should be monthly and accuracy of measurement should be up to cm.
the reported measurement should
be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR)
with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June)
and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab.
Besides, one sample (1 lt capacity bottle) to the
concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.
Any other site specific requirement regarding safety and access for measurement may be taken care of.

Any other condition(s) that may be imposed by the concerned Authority.
In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:
(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:
i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.
ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.
iii) All industries abstracting ground water in excess of 100 m /d shall be required to undertake annual water audit through Confederation of
Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of
Commerce & Industries certified auditors and submit audit reports within three months of completion of the same to Ground Water
Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five years
through appropriate means.
iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m 
/day of ground water
and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum
distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the
pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.
v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.
vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.
vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of
ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:
i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.
ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m
/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

This NOC is not authorized by any Official. This should only be used for Preview purpose.
यह अनापत्ति प्रमाणपत्र किसी प्राधिकारी द्वारा प्रमाणित नहीं  है। इसे मात्र पूर्वावलोकन के  उद्देश्य से प्रयोग किया जाना

चाहिए।

3

3

3



         
UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
CONSENT ORDER

         

 To ,
                 Shri  VINOD  DHAWAN
                  M/s SHAKUMBARI MINES
                  SAHARANPUR,247232
                  SAHARANPUR
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

 
Chief Environmental Officer (Circle 3)

         
Enclosed : As above
 (condition of consent):      
         
Copy to:      Regional Officer, U.P. Pollution Control Board, Saharanpur to ensure the compliance of the
conditions imposed in the certificate.
         

 
Chief Environmental Officer (Circle 3)

         

Ref No. -
150131/UPPCB/Saharanpur(UPPCBRO)/CTO/w
ater/SAHARANPUR/2022

 Dated :  11/03/2022

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s.  SHAKUMBARI MINES

Reference Application No :15109063 Dated :11/03/2022

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. SHAKUMBARI MINES is
hereby authorized by the board for discharge of their industrial effluent generated through ETP for
irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and special conditions mentioned in the annexure ,in refrence to their foresaid application .

2. This consent is valid for the period from 09/03/2022 to 31/12/2026 .
3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .



U.P. POLLUTION CONTROL BOARD, LUCKNOW
         
Annexure to Consent issued to M/s.SHAKUMBARI MINES  vide
         

CONDITIONS OF CONSENT
         

Consent Order No. 15109063/ Water  Dated :  11/03/2022

1. This consent is valid only for the approved production capacity of Mining of SAND, BAJRI,
BOULDER -94,500 Cubic Meter/Annum..

2. The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily

discharge,KL/day
Treatment facility and

discharge point
1 Domestic 0.46 KLD Septic Tank

3. Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard

1 Quantity of Discharge 0.46 KLD

4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard

5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

6. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

7. The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

9. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:



1.	This CTO is valid only for Mining of SAND, BAJRI, BOULDER -94,500 Cubic Meter/Annum.

2.	Industry shall comply the all condition of Environmental Clearance issued by SEIAA dated
24.08.2020.

3.	The ground water shall be abstracted after obtaining NOC from the SGWA and its copy may be
submitted to the Board within 3 months failing which consent shall be deemed automatically
cancelled.

4.	Industry shall be bound by the directions/orders passed by Hon'ble National Green Tribunal in OA
No.-249/2021 (I.A. No.-187/2021) with the Caveat Application No. 12/2021, Caveat Application
No.-13/2021 and Caveat Application No.-14/2021from time to time.

5.	Unit must submit replenishment study in the Board immediately otherwise CTO Water/Air issued
by the Board shall be deemed cancelled automatically.

6.	This CTO shall be strictly subject to the orders to be passed time to time in OA No.-249/2021 (I.A.
No.-187/2021) with the Caveat Application No. 12/2021, Caveat Application No.-13/2021 and
Caveat Application No.-14/2021 by Hon'ble NGT" with respect to the unit.

7.	The unit must deposit the remaining Environmental Compensation of Rs. 12,50,000/- immediately.
It is further clarified that this CTO will be valid only from the date of deposition of Environmental
Compensation in the Board's Account.

8.	Unit must comply the Guideline of Mining (Sustainable Sand Management Guideline 2016).

9.	Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

10.	The unit obtains amended Environment Clearance from SEIAA and complies with all the
conditions of modified E.C.

11.	CTO shall be strictly subject to the direction in the Hon'ble NGT in the matter OA No.-249/2021
(I.A. No.-187/2021) with the Caveat Application No. 12/2021, Caveat Application No.-13/2021 and
Caveat Application No.-14/2021 and to the decisions of any other Hon'ble Courts as   case may be.

12.	Units CTO may be withdrawn anytime by the UPPCB in case of non compliance of any
conditions or in the case of a verified complaint against the unit.

13.	To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the process period.

14.	In case of D.G. Set operation it will ensure that any type of emission will not be the cause of
public nuisance and environmental deterioration. The Canopy and proper exhaust stack shall
maintained according to resides and human settlement of nearby area.

15.	The Board reserves the right to revoke this CTO which is being granted to the said industry at any
time in case if the industry is violating any of the conditions of the consent to establish.

16.	In case of violation of above mentioned conditions or any public complaint the CTO shall be
withdrawn in accordance with law.

17.	Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

18.	Industry shall submit monitoring reports of all stacks and ambient air quality from a
certified/approved laboratory under E.P. Act 1986 within a month of starting the commercial
production in the plant.

19.	Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.



         
Issued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .
         

 
Chief Environmental Officer (Circle 3)

         

20.	The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

21.	This CTO will automatically stand cancelled on receipt of any complaint in future and on
confirmation of investigation in the course of the complaint and non compliance of the
directions/orders passed by Hon'ble National Green Tribunal in OA No.-249/2021 (I.A. No.-
187/2021) with the Caveat Application No. 12/2021, Caveat Application No.-13/2021 and Caveat
Application No.-14/2021 from time to time.

22.	The mining work should be done by the project proponent in such a way that the contour of the
river is not changed.

23.	Mining should not be done by the project proponent after sunset or at night.



         
UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
CONSENT ORDER

         

         
 To ,
                 Shri  VINOD  DHAWAN
                  M/s  SHAKUMBARI MINES
                  SAHARANPUR,247232
                  SAHARANPUR
         
         

         

         

         
         

For and on behalf of U.P. Pollution Control Board
         

 
Chief Environmental Officer (Circle 3)

         
Enclosed : As above
 (condition of consent):      
         
Copy to:      Regional Officer, U.P. Pollution Control Board, Saharanpur to ensure the compliance of the
conditions imposed in the certificate.
         

 
Chief Environmental Officer (Circle 3)

         

Ref No. -
150127/UPPCB/Saharanpur(UPPCBRO)/CTO/air/SAHARANPUR/20
22

 Dated :  11/03/2022

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s.  SHAKUMBARI MINES

Reference Application No. 15108872  Dated :  11/03/2022

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
SHAKUMBARI MINES.  under Air Act 1981. It is being authorised for said emissions, as per the
standards, in environment, by the Board as  per enclosed conditions .

2. This consent is valid for the period from 09/03/2022 to 31/12/2026 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority .



U.P. Pollution Control Board
         

CONDITlONS OF CONSENT
         

 Dated :  11/03/2022

1. This consent is valid only for the approved production capacity of Mining of SAND, BAJRI,
BOULDER -94,500 Cubic Meter/Annum..

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3(a)  The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b) Air Pollution Source Details.

Air Pollution Source Details
S.No Air Polution

Source
Type of Fuel Stack No. Parameters Height

3(c) The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No Stack No Parameter Standard

4. Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

5. The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

6. The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

7. The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory .

8. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .

9. The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:



1.	This CTO is valid only for Mining of SAND, BAJRI, BOULDER -94,500 Cubic Meter/Annum.

2.	Industry shall comply the all condition of Environmental Clearance issued by SEIAA dated
24.08.2020.

3.	The ground water shall be abstracted after obtaining NOC from the SGWA and its copy may be
submitted to the Board within 3 months failing which consent shall be deemed automatically
cancelled.

4.	Industry shall be bound by the directions/orders passed by Hon'ble National Green Tribunal in OA
No.-249/2021 (I.A. No.-187/2021) with the Caveat Application No. 12/2021, Caveat Application
No.-13/2021 and Caveat Application No.-14/2021from time to time.

5.	Unit must submit replenishment study in the Board immediately otherwise CTO Water/Air issued
by the Board shall be deemed cancelled automatically.

6.	This CTO shall be strictly subject to the orders to be passed time to time in OA No.-249/2021 (I.A.
No.-187/2021) with the Caveat Application No. 12/2021, Caveat Application No.-13/2021 and
Caveat Application No.-14/2021 by Hon'ble NGT" with respect to the unit.

7.	The unit must deposit the remaining Environmental Compensation of Rs. 12,50,000/- immediately.
It is further clarified that this CTO will be valid only from the date of deposition of Environmental
Compensation in the Board's Account.

8.	Unit must comply the Guideline of Mining (Sustainable Sand Management Guideline 2016).

9.	Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

10.	The unit obtains amended Environment Clearance from SEIAA and complies with all the
conditions of modified E.C.

11.	CTO shall be strictly subject to the direction in the Hon'ble NGT in the matter OA No.-249/2021
(I.A. No.-187/2021) with the Caveat Application No. 12/2021, Caveat Application No.-13/2021 and
Caveat Application No.-14/2021 and to the decisions of any other Hon'ble Courts as   case may be.

12.	Units CTO may be withdrawn anytime by the UPPCB in case of non compliance of any
conditions or in the case of a verified complaint against the unit.

13.	To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the process period.

14.	In case of D.G. Set operation it will ensure that any type of emission will not be the cause of
public nuisance and environmental deterioration. The Canopy and proper exhaust stack shall
maintained according to resides and human settlement of nearby area.

15.	The Board reserves the right to revoke this CTO which is being granted to the said industry at any
time in case if the industry is violating any of the conditions of the consent to establish.

16.	In case of violation of above mentioned conditions or any public complaint the CTO shall be
withdrawn in accordance with law.

17.	Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

18.	Industry shall submit monitoring reports of all stacks and ambient air quality from a
certified/approved laboratory under E.P. Act 1986 within a month of starting the commercial
production in the plant.

19.	Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.



         
Issued with the permission of competent authority .
         

For and on behalf of U.P. Pollution Control Board .
         

 
Chief Environmental Officer (Circle 3)

         

20.	The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

21.	This CTO will automatically stand cancelled on receipt of any complaint in future and on
confirmation of investigation in the course of the complaint and non compliance of the
directions/orders passed by Hon'ble National Green Tribunal in OA No.-249/2021 (I.A. No.-
187/2021) with the Caveat Application No. 12/2021, Caveat Application No.-13/2021 and Caveat
Application No.-14/2021 from time to time.

22.	The mining work should be done by the project proponent in such a way that the contour of the
river is not changed.

23.	Mining should not be done by the project proponent after sunset or at night.



Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING
WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF

GROUND WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC032507
VALID FROM 21/07/2022 TO 20/07/2027

{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202206000076

Name of the Owner VINOD  DHAHAN

Designation
पद

Authorized Signatory Company Name
कं पनी का नाम

SHAKUMBARI
MINES

Company Address
कं पनी का पता

GATA No.8/1,19,22, VILL-HAIDERPUR, HINDUWALA TEH B Authorization Letter
प्राधिकार पत्र

Download

Address of the Applicant HOUSE N. 12 NUMAISH CAMP SAHARANPUR UP Application Form Serial
No.

SRNP0622NIN0061

Date of Submission 02/06/2022 Specimen Signature

Location Particulars

District Saharanpur Block SADHULI KADEEM

Plot No./Khasra No. GATA No.8/1,19,22, VILL-HAIDERPUR, Municipality/Corporation No

Ward No./Holding No. HINDUWALA TEH
BEHAT
SAHARANPUR
U.P.

Particular of the Proposed Well and Pumping Device

Date of
Construction/Sinking of
the Well

15/07/2022

Type of Well Tube Well/Boring Depth of the Well (In
meter)

33.00

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 1.00



Operational Device Electric Motor Rate of Withdrawal
(m /hr.)

6.50

Date of Energization (In Case of Electric Pump) 15/07/2022

Maximum Allowable Rate
of Withdrawal (m /hr.):

6.50 Maximum Allowable
Running Hours Per Day:

2.00

Maximum Allowable Annual Extraction of Ground Water: 2925.00

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a
rate not exceeding that as shown at SI. (3j), for Running Hours per day as shown at SI. (3k), and for maximum allowable annual extraction of ground

water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

GENERAL CONDITIONS:

In case of any change of ownership of the proposed well, fresh authorization has to be obtained.
No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization
For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of
pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved.
The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters
The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands
In case of any change of ownership of the existing well, fresh registration has to be obtained.
No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate
shall be made without prior permission of the
Competent Authority. Any deviation in this regard shall lead to cancellation of this registration
In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.
The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal
through a fresh application, at least ninety days prior to expiry of its validity.
Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of
piezometer should be commensurate with that of the pumping well.
The data, obtained from digital water level recorders shall be made available to
this office on monthly basis
Guidelines for Installation of Piezometers and their Monitoring


Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers are
as follows:

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4” to 6”.
The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than
one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as
deeper ground water aquifer monitoring.
No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as
per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Monitiring Mechanism

Manual DWLR with Telemetry

1 < 10 0 0 0

2 11 - 50 1 1 0

3 50- 500 1 0 1

4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm.
the reported measurement should be
given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.
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The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped
for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.
The ground water quality has to be monitored twice in a year during pre-monsoon (May/June)
and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab.
Besides, one sample (1 lt capacity bottle) to the concerned Director,
Ground Water Department, Uttar Pradesh, for chemical analysis.
A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.
Any other site specific requirement regarding safety and access for measurement may be taken care of.

Any other condition(s) that may be imposed by the concerned Authority.
In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during
verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:
(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:
i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired
quantity of water.
ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.
iii) All industries abstracting ground water in excess of 100 m /d shall be required to undertake annual water audit through Confederation of Indian
Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors and submit
audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries shall be required to
reduce their ground water use by at least 20% over the next five years through appropriate means.
iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m 
/day of ground water and.
Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum distance of
50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells.
Monthly water level data shall be submitted online to the Ground Water Department, UP.
v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute
ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives
etc.) shall store the harvested rain water in surface storage tanks for use in the industry.
vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.
vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries,
other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water
pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:
i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate
(using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results
should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management Council.
ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m  /day.
The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :23/07/2022

Place:Saharanpur

This certificate is electronically generated and does not require digital signature
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